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Y
Date fifice Note § : ORDER I
| : 0.A. 1234/97, |
j | INTERIF ORDER:
19,9,1997. E - Heard gori r.P.-ittal fmx the learned counsel
f for the applicant and sri N.R.Devaraj, the learne
‘ standing counsei for the respondents.

ADMIT The applicant in this C.~A., has passed IuI
sitter drade in July, 1993 ang he has also
completed his Apprentice-ship at Union Carbide
' Indlt Limited, Ioulal%’durmng 1Ay, 1994, He
i - has registered nis name with the District,

f © Employment Exchange, Ranga Reddy District and
' that he did not receive any call letter from the
'Employment Eschange though he registered his name
; in the year,1994.
i . I land 2
: The applicant states that the ragpondent s/ Ll
sent a requisition to the District Employment
Exchange, Ranga Recddy (letter No. PAR/03//6/996
dated 5,8, 199/)request1ng to sponsoréthe names
: -of eligible candidates from the hmployment
Exchange to £ill up the post of Junior operator
Trainee (Fitter Trade)., The applicant states

e e

his name should be considered even though his
name is not sponsored by the Employment chhangev
for the said post.

: “he applicant Prayvs fbr‘an interim_ﬂi?;/

: direction to the respond-nts to consider hig

* ., @pplicztion for the said post ang to interview

i him for the post of Junior Cpetator Trainee

: (Fitter Trade) along with Employment Exchange
sponsored candidates.

i ' Relying upon the decision of the “on'ble
i | Supreme Court of India in the czse of Excise

} Superintendent, Malkapatnam, Xrishna Distriét
g - ‘ ; ana others Vs. X,b.N. Visweswara Rao and others
| ( 1996 (6)scsle 676} he prays for a direction
to the respondents 1 to 3 to cons$icer his
candidature,reven though his name is not
sponsored by the Respondent No.,2 (District

' Employment Officer, R.R.District.)

! S men n e et ool Ll L L L i




N ' / ‘ )

& Central Administrabive Tribuna

1 Hydaravad fanch: Mydarabal

Do, | 1234 of 1897, . |

{7'1 Now eimn \A*lggwﬁuj - _____Aoplicants{s), :-
| VERS U S, ' | .
[ ‘)"‘ié Bduiwistyaliu, oien N Re D!o B, *l

{(Respondents) . N

! Z
— i ’
Date | GPPice Note 0RDER |
i, : : 1 1
- | |
s | ‘
E I I
+




o . e
ATe e T '-'ICE Nr TE—-- )
) ’ - g _ e
{Q‘J:YS’ @ ?'DVL LK. - e i S o
i : T

. T e -

'Cm‘\ﬁ&qf%r -?3%11/9?

a“’]'% ' MC;M_ P‘"Jxv‘{_ .

Gy o~ 25-%-98
_jﬂ’vmw f(— @‘Z-Pl?

:I {HEALAN
) \ . VY]
T

,[.._.,..,.,N_.... -_. . b *
— - .
H

. 5 |,-
s\ E
= B
T A
X K
i
v
5
L . \
i )
Lo -:‘_ .
i N - T . e

.
ey s+ e

-+ £ -




L3 ' )
; Cyéﬁ\q,fgtk\i)ﬁ} . ’
DATE '  reprom
ATE ' CFFICE . ot w —
‘ — \ y - R0eR
Ty ' -

: : 3 : -
[ 4

In such similar circumstances we have

¥ 7 j
< SBivmalan
other cases

NOna rese { b
ﬁ 2 M P Alé ,issued interim orcders in -SGme/
' ’ (4&4/&44N4 Whlch are as under: =

ol Q&tﬂﬂqauké%
"3 tetiite et ek

"i) The respondents should c@nsider
the cyse of the applicant for the
post of Junior Operator Trainee
(Fitter Trade) without insisting.
that his name be sponsored by the
Employment Exchange provided he
submits his application seven clear
days before the stipulated date
for selection either by written

test/interview,

ii)If the applicant does not come:up

in selection, this original appli-

cytion stands dismissed. The res-

pondents should inform the Tribunal,

- ‘ through their learned counsel the
result of the selection so as to
confirm the dismissal order. '

| wm wm o-

.
iii) If the applicant succeeds in the
selection and is within the number
of vacgncies to be filled upz,
then his result should not be
announced until further orders:

(B.B.) .
!
B e
' P
///ﬁ%;;:;// M(a)

¥
1
]
‘C.C., todasy. o,
; in this 0.A.
T
]
]

SS5.

OJ'
\<gziz
|

w""\ ) : ; ‘



¥

~The Application has bean Submitted to the Tribumal by 3h24]
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, agplieant and Lalknew him Ry ke Py The oty C@—"Swhm,
A oyemm Tounee CR Wee Avode).
CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH: HYDERABAD

oA No: Y23\ OF 1997 Rc_ceg\ﬂmglcg PP Neohy

{tyéhg%; > i ' for ﬁﬁcymaﬂﬁvﬁhr
o
BETWEEN., - Y “G\enem& (NgC)
P Naveen:Kumar, $/0 Sathaiah rﬁ.i._ﬁifiiilﬁENE . Cm‘&
H.NO:1=-1~7, Kapra Village F RN
ECIL Post, R.R. District
|
AND

The Chief Administrative Cfficer
Nuclear Fuel Complex -
Department of Atomic Energy
ECIL Post, Hyderabad—'?sz and amether sseceee

W3 ;M
|
' CHRONOLOGICAL LIST OF EVENTS c uv{ T ~2DEX
, | _
ﬁi’ DATE Description of the Annexure Fage
Y * ! document No:
' |
1. | Original application \ r\sf
BRI !
2. 20. 5.1991 Applicant passed SS8C ,L
i in March 1991 ‘
| T
3. July 1993 Applicant passed ITI L‘
‘ Fitter
| :
4. 25-3-1994 Applicant regs.stered i
i with Employment Exchange r F¥
R | vide Regd.No: R1/1994/06472 '~
i ¢ 5. May 1995 ~ Applicant completed Apprenti ;;ship
|

at Union Carbide India Ltd {
Moulali Hyderabad

\“‘Zf’
3 -

6. 14-9-97 Applicant submitted his

' i application for the post of
Jr. Operator Trainee(Fitter
Trade)

i ¢ onpe. CeviRieste
oigo%—f““f et N NIFE] PAR)03[04)9%

-1\
—(
w\_- '-rw)«--—‘

7

V-

-y

\

|
|
N \nl Hyderabad “\i\‘\(’\

5 Dts \Q =(9-1997 COUNSEL FOR THE APPLICANT




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:; HYDERABAD BENCH
- AT HYDERABAD

’ 0A NO: Y223\ oF 1997
BETWEEN:

P, Naveen Kumar

S$/0 P Sataiah, H.No, 1-1-7

Kapra Village, ECIL Post,

Ranga Reddy District essve APPLICANT,

|
1. The Chief Administrative Officer,
Nuclea# Fuel Complex
Department of Atomic Energy
ECIL Post, Hyderabad-500 762

2, The Assistant Persconnel Officer
Nuclear Fuel Complex
i Department of Atomic Energy
' ECIL Post, Hyderabad-500 762 etes e RESPONDENT

N\
Q. EvrPlof eanet T bosrge sdcRy
LY ‘{j& . gﬁmﬂeﬂ-«\v Coloray fgdanee ramd:
DETAILS COF THE APPLICATION:

En
158

1a)Particulars of the applicant : The particulars of the

applicant is same as|stated
in the casue title

b)Address for service of all
* 8ri P.P. VITTAL
C/0 CAT Bar Association

Hyderabad

notices and process:

*

o 2, Particulars of the Respondents: The particulars of the

Respondents are samelas

stated in the cause [title

3. Particulars of the order
against which application

is made:
i) Order No: : ~ v L
ii)Order Date s — v
iii)Passed by s — AT~

iv) Subject in brief

%

To accept the application of
the applicant and call f£mx

him for interview

O A—it.




i .

@i JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of

the 0A is &egard to which he ments redressal is within

ihe JurisdEction of the Section 14 of the Administrativ%

Tribunals Act, 1985,

1
5. LIMiTATION

I
The applicant further declares that his application

1
is not received by respondents and he is not called for
'interview for the'post Junior Operatcr Trainee(Fitter Trade)

The applicqtion is filed within the period of limitation

as per Section 21-A of Administrative Tribunals Act,19954

|
6. FACTS OF THE CASE:

a) TheLapplicant submits that he passed the S.S.C.

Examinationlin First Division in March 1991, He has also

passed ITI #itter Trade in July 1993 and he has also
4

completed his Apprentiship at Union Carbide India Limited,
| "
Moulali in May 1995. The applicant belongs to 0.B.C.

The applicaﬁt has already‘registered with the District
Employment %xchange, Ranga Reddy vide Registered No:

R1/1994/06472, dated 25-3-1994, The applicant didnot

receive any call letters from the Employment Exchange

though he registered in the year 1994,

The applicant submits that he came to know that the

Respondents ‘recently sent a requisition to the District |
Employment Exchange, Ranga Reddy vide Lr.No: PAR/OB/OG/QQGF
dated 5-8-1997 calling for application from the Employment
Exchange for!the post of Junior Operator Trainee(Fitter
Trade) . Sin%e the applicant fulfuil all the eligibility
conditions the applicant immediately applied to the

2nd Respondent by enclesing Bio-Data with all the relevant

o | MA—"F ...

I ee—— U St Tan D T e R
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|

e
certificates vide Registered Letter dated 14-9-1997,
The applicant also came to know that the Employment

Exchange has not sponsordd candidates sofar for the above

post.

c) The applicant respectfully submits that he understands

that the Resqondents will only consider the candidates

sponsored by!the Employment Exchange, Considering k& only
candidates sgonsored by the Employment Exchange 1is contrary,

{ .
to the Judgenment of the Hon'ble Supre Court.
i

d) The applicant submits that the Supreme Court consisting
of three judges(Full Bench) has decided in its Judgement
reported in 1996(6) SCALL at page 676 reveraing its earlier
judgement in the case of Hargopal Vs Union of India as

followss = .

"It shoul# be mandatory for the requisitioning authority/
\

establishmené to intimate the employment exchange and the
employment exchange should sponsor the candidates names
strictly accérding to seniority and reservation as per
requisition.I In addition to the authority should call
for names bylpublication in the news papers having under
circulation and also display on their office notice boards
or announce on radio, television and employment news

bulletins an& then consider the cases of all candidates who

have applied®,

e) The applicant submits that the respondents have not

followed the'entire procedure as contemplated above except
calling for ?andidates from the memployment exchange. The;
management h%s given vide publicity in News Papers having
wider circulétion and also did not display in the notice

board which is arbitrary, illegal contrary to Judgement.

; A

the



: -4-
. i
S |

The applitant submitted application for the post of

Junior Operator Trainee(Fitter Trade) ds notified but

the respondents have .refused to receive the same stating

that his pame must be sponsored only through employment

exchange.| The applicant has also registered in the

employme%t exchange but he has not received any call letter
till now,iwhich is arbitrary and illegal,
I

|
7. RELIEF SOQUGHT
I

In Qiew of the facts referred in para 6 it is
therefor% prayed that this Hon'ble Tribunal may be pleased
to direc% the Respondents to accept the application of
the applﬁcant and interview him for the post of Junior

Operator Trainee(Fitter Trade) under the control of the

1st Respondent in the interviews xzhedwked as and when

held by the Respondents and pass such other order or orders

as deemed fit and proper in the circumstances of the case.

8. INTERIM RELIEF SOQUGHTS:

Pending consideration of the above OA this Hon'ble
Tribunal lmay be pleased to direct the respondents to
accept the application of the applicant and issue
call lefier to the applicant and allow him to appear for

Test/Interview for the post of Junior Operator Trainee

(Fitter Trade) as and when it is held and pass such other

order or |orders as deemed fit and proper in the interests

of Justice,

9. DETAILS OF REMEDIES EXHAUSTED:

'Theéapplicant submits that there is no statutory
!
right of appeal. Hence the question of exhausting the

i
remedies  does not arise,




Pl SO
il

:.

S
IO:ﬂMATTERé NOT PENDING WITH ANY OTHER COURT ETC,

.

The applicant further declares that the matters
regarding which this application has been made is not
pending befcre any Court of any other authority of any

other Bench of the Tribunal.
i

11, PARTICULARS OF POSTAL ORDERS INRESPECT OF THE

|

APPLICATION FEE:

1. Iniian Postal Order(s) Nosi= &
2. Name of the Issuing Post Office: ¢{- L\ck’{?“"&_t

3, Date of issue of IPO OO K

12. DETAILS OF INDEX:

[ L5 YEE3

|

" sl A

WA RSSO/ Memeved

An index in duplicate containing the details of the
i

documents to be relied upon is enclosed,

i .
|

13. LIST OF ENCLOSURESS

The entire list of enclosures were filed as material

papers dulJ indexing the same,

1,
2.
3.
4.
5.

I;
H.NO: 1-1-7; Kapra Village, ECIL Post,Ranga Reddy District
do hereby verify that the contents in paras 1 to 13 afe tfue
to my personal knowledge and belief and that I have not
supressed any material facts,

\ o jﬂ
Hyderabad /4“‘““131'

| SIGNATURE OF THE APPLICANT
Dtz \‘3\ «09-1997

|

APPLICATION
Matérial Papers
Vakalat

Crossed Indian Postal Qrders

Self'addressed envelopes with acknoﬁlédgements

! VERIFICATIOHN

P NAVEEN KUMAR, S/C Sathaiah, aged 23 years, R/O

i
|

(P NAVEEN KUMAR}

W

SIGNATURE OF THE COUNSEL
FOR APPLICANT

po i
—r
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] } . ShrilShrimati/Kumari P._NALeen KUHMAR

’-‘.. Son/Wife/Daughter of Shri SATHAIAH

, Roll No, ‘Z; A2 2l ., baving completed-the course of training

a__WUErANANDA  T.TF  —  MOuLA- ALT
(Name of Institutefand place ) and -passsd the prescribed trade test in the
trade of S o e A 4 keld in the
mo:nth of ﬁl/ Y. '1993 ' is awarded this certificate provisiona:lly.

1}' "7335 SR N
Y '

. P " o llhd-ﬂif
f 1' ) rnnumemo 5@0 (Mﬂ__‘_

| ' L

GOVERNMBNT OF ANDHRA PRADESH \
DEPARTMENT OF EMPLOYMENT AND TRAINING '

Provisional Mational Trade Certificate

[, The National 'l;radc Certificate will be issued by the Natinnal

Council for Vocational ? 1 ramin'g.

Period of Training from "Q to fwy 'Q ”Q
Character: WM g /.
TRADE TEST MARKS
SUBJECT MAX. MARKS MARKS OBTAINED
l. Trade Practica} ', | Loo 289
2. Trade Theory - S0 332
3. Workshop Cal. & Science 60 Ho
' 4, FEng. Draw' S
5 'S:J]fial Sr?l:‘::l:]cgs ?O ' 10
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REGISTERED POST WITH ACK DUE
APPLICATION POR THE POST OF JR, OPERATUR TRAINEE (FITTER TRADEY _
: » ‘ .

Froms P. NAVEEN KUMAR

§/0, Shri P. SATHIAH S
H, NO11-17, Kapra Village, , wm. aft ROQT [
ECIL POST, o e
BeRe DISTRICT & 500 062 : aubsinr

= '\ﬁfﬁ"!"'

Tos The asst, Personnel Officer,
Nuclesr Fuel Complex, G @ s

L ] E : A l
Dectt, of avamic Energy, addrzised IO.WmA_-uo;-

ECIL POST, ‘
HYDERABAD = 500 062. f

Subse REQUEST TO ALLOW ME TO” INTERVIEW TEST
OT_OF JR, OPERATOR TRAINEE (F L TER TRADE)

|

I

Respected Sir, |

With the respect, I the undersigned submit the following
few lines for your kind consideration and favourable action please,

: sir, I have registered with R,R,District Employment Exchange
with reglster NosR1/1994/06472 Dated 25.03«94, R is understood
that the notificstion for the Bmployment to the post of * JUNIOR OP,
TRAINEE (FITTER TRADE) has been sent to Employment Exchange R.R.
District vide your letter No, PAR/03/06/996; datad 05.08.%7 for
Eligible candidates for the .sbove saild.post, I offer my services
as one of the qgndidature. and I.am furnishing my Bio = Data here-

. under, ' Plegse allow me for interview/Test for the above said post
with dut insisting thgt my ngve should be sponsored by the Enploe
ment ExQhange, CoL b

. : g
BIo.DaTp

1, Name of the @andidate . s P, NAVEEN KUMAR

2. Father ﬁame 8 Pe _,SATHIAH

3, Dete of Birth 4 21-04-197¢

4, Hldress : | $ H Nos 1-?1-7, Kapra Villae,
C _ ECLL POST,

R, R, DISTRICT - 500 062.
i
5. Caste : . s B.,C. Graup 'aA’ Sl.No, 1

6., Hucational Qualificetions s S.5.C. Passed in Ist Divn,

7. Technical Qualifications '3 I1.T.l1. (FITTLR)
8. APPRENTISHIP ' + Completed at Unjon Carbide of
, Indie Ltd,, from 15-4-94 to
. 1420495, -
a, BXPERIENCE 8 working rince from 15th July, '96

' a8 Fitter at Ashwani Engg, Works
H,No; 14101, Annapurna Colony,
Mallzpur, Nacharam, Hyd,=-501 507,

10, NATIONALITY & RELIGION " 3 DNDIAN & HINOU

It ig also intimated that for yaur kind information that I am |
approaching court of law for sponsoring my name for interview/Test,

My name mgy please be consiceged and call letter for the same be P

igsued at early date, /IA\ ,,ff_\ﬂ
Thanking you in anticipstion, Yours taithfully,

- st ation Sec—bod |
Dated 1 /n)1/py

Encls xarox copy of all Certificates Qe

as abo:;m_ - . : m\ﬁm |

(P, BAVEBN KUMAR )

r



) > . . . . - (—\ \
L _ LAY b
This ie cortify that Shri P. Naveen Kumar S/0 P. Sathyateh Resident of

H. Wo. 146-212-65/107/28 GANGL PUTHRA FOSING SOCIETY ZAMISTANPURG MUSREERABAD,

et
=

HIDERAFAD, 4is belongs to the "G‘ANGAPUTR!«_" Gmunity whioh le reoogniaed and

]
1

Classifled ae Group (A) Baékuard:olhu at Serial No. 1, by the Goverament of

Ardhra Pradesh vide G.O. Mée Ho,-1738 Department dated 28rd Soptember 1970,

Plaoces \O\B \a\\ | | | Sm/’7/

Moo\ o Ml o

Dates, PR R 5 " Hﬁﬂféﬁ’ati 'ﬁﬁ{&ﬁi{.
‘_‘ ,.m.._:’,' Qo Lo HOSPITA
(‘ B "Ani"!n-'ua\a.;

oS . \\, .
. f als y e As per G. O. M. 3. Not..& /ff
5" .

.(:d’
whoaspse o l any state Govi. Gosefted Om%f?
2\ ' aum {sau0 G Zﬁy
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Y-S . ».0. e AN
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o) SChecus] agg Trive 2 -
S AT TR e - e 43 s Lo
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T Otherg . 10 -
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TSIN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDZRABAD
0.A.ND0.1234/97
Botueen: ) ' Dt, of Order: 19.9,387%
P.Navasn Kumar '
sesApplicant

And

1. The Chief Administrative Officer, Nuclear Fusl Complex,
Dept. of Atomic Energy,ECIL Post, Hydarabad.,

2. The Asst.Personnsl OPficer; Nuclear Fuel Complex, )
Dept., of Atomic Energy, ECIL Post, Hyderabad,

3. Employment Exchange Officer, R.R.District,
Srinagar Colony, Hyderabad,

4

++sRespondents,

-

Counsel for the Applicant- 3 Mr.P.P.Vittal
Coungel for the Respundants i MreNeRsCavra j,Sr.CGSC
CORAM:

THE HON'BLE SHRI H.RAJENDRA PRASAD 3 PMEMBER (A)

THE HON'BLE SHRI B,S.JAI PARAMESHUAR : MEMBER (3)

THE TRIBUNAL MADE THE FOLLOWING ORDER: '

" Heard Sri P,P.Vittal the learmed counsel for the applicant

and Sri N.R.Devraj, the learned sbanding counsael Por the respondents.;

ADMIT, The applicant in this 0.A., Bas passed ITI Fitter Trads
in July, 1993 and he has also completed his Apprentice-ship at Union
Carbide India Limited, Moulali during May, 1984, He has registered his:
name with the District Employment Exchange, Ranga Reddy District and
that he did ndt receivs any call letter frem the Employment Exchange
though he registersd his name in the year, 1994,
. ¥raxa The applicant states that the respondents 1 and 2 sent a
requisition to the Bistrict Employment Exchange, Ranga Reddy (letter
' NosPAR/03//6/996 dated 5.8.1997) requesting to sponsoresd the namas
of eligible candid?tes from the Employment Exchange to fill up the
post of Junior Operator Trainee (Fitter Trade). The applicant states
his name should bs, considered eVen though his name is not sponsored
by the Employment Exchange for the said post. |

The applicabt prays for an interim 8irection to the respondents
to eonsider his application Por the said post and to interview him for
the post of Junior Cperator Traines (Fitter Trade) along with Employment

Exchange spomsored ‘ candidatzs.

(3]

contdexxxx '



<

;'u'zc »

g upon the dicision of the Hon'bla Supreme Courd of
' ~wC33E of Excise Superintendent, Malkapatnam, K¥ishna

g¥ and others Vs, K.B.N.Visueswara Rao and others (1996 (6)
Scale 676) he prays for a direction to ths respondents 1 &o 3Lpon31der
his candidature, even though his name is not sponsorzd by the Raspon-

dent No,3 (District Employment Officer, R.R.District.)
In such similar circumstances wg have issued interim orders 1n
similar other cases which ars as under:
*i) The respondents should consider the cass of the applicant
- for the post of Junior Operator Traines (Fitter Trade)
without insisting that his name be sponsecred by ths Employ-

ment Zxchangs provided be submits his epplication seven
| clesr days before the-stipulated date for sklection either
6)( . by uritten test/intarview. '

ii)If the applicant does not come up in selection, this origi-

nal application stands dismissed, The respondents should

inform the Tribunal, through their learned counsel ths
result of the selsction so as to conBirm the dismissal order.

iii)IF'tha applicant succé@s in the selecticn and is within
the number of W¥aMancies to be filled up,then his result
should not bs announced until Purthsr orders in this 0.A.

e

DERUTY BaGIS R(J)
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Copy to: \

.

- »

Emplogment txchange 0Pficer

Srinagar Colony, Hyderabad,

: | -
4. One copy %0 MreP.P.Vittal,Advocate,CAT,Hyderabad.

5. One cepy to Mr.N.R.Devraj,Sr.CGSC,CAT,Hyderabad,

6. One copy €or duplicate .
' \

YLKR

\
|

» R.R.District,

-

{1
. [
1o The Chief Administrative OPPicer, Nuclear Fuel Complex,

Dept. of Atomic Energy, ECIL Post, Hyderabad,

2. The Asst,Personnel Officer, Nuclear Fuel Complex,
Bept, of Atomic Energy, ECIL Post, Hyderabad.

|
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PABX 85 0151 | Telephone ; PABX 85 0151
: arfasg a9 Telegrams : NUCFUgL
- 0425 - 7004 Telex : 0425- 7004
WITT T Government of Indua‘
AT gt o Department of Atom{c Energy
qrfaata $97 gufys NUCLEAR FUEL COMPLEX
EATETT, T qT E.C.1 L. (P.0)
dTaaTg-500 762 Hyderabad-500 762
1 _
Ref : NFC/PA.VII/OA 1234-97/99/ January 16, 1999

Shri B.Narasimha Sarma
.Sr. Central Govt. Standing Counsel
512, Nilgiri, ‘Adlfya Enclave,
Ameerpet, .
HYDERABAD - 500 038,

|

Sir,
|

Sub :: OA No.1234/97 filed by Shri P.Naveen Kumar.

!

This has reference to the discussion we had on the above
said OA. As|per the order dated 19.9.97 of the Hon'ble TrlbunalE
Call Lr No.NFC/PAR/03/06/1628 dated 24.12.97 was despatched t&
Shri Naveen Kumar to the following address which was given by’
Shri Naveen Kumar

* * *

P.Naveen Kumar

S/0 Shri P.Sathaiah
H.No.1-1-7, Kapra Village
ECIL (PQ), Hyderabad-500 062

Howéver; the cover was returned by .the postal authorities
stating addressee "Not Available'. The cover as returned bvj
postal authorities and the letter dated 24.9.97 from Shri Naveen
Kumar wherein the address of Shri Naveen Kumar is written are
enclosed herewith for bringing the facts to the notice of the!

Hon'ble Tribunal.

Thanking| you,
Yours faithfully,

\ y

25
i

!
Encls : a/fa. {S.Goverdhan Rao)

Administrative Officer




IGN FOR_THE POST OF JR, DPLRATUN TRAINSE (FITTIR TR,«\D“)

| | o
r - 0
M

From. P, NaviEN KUMAR
30, SHRL F. SATHIAH
I'I.NO% 1=1 —7' Kapl’.‘a Villag&‘,

ECIL POST,
Ry R DISTRICT 500 061.

Tos The Chief Administrative Officer, Mclear fuel cJomplex,
Dept, of at omic Energy, E<IL Post, Hyderabsat,

2) The Asst. Personnel (Eficer, Miclesr Ffuel Complex,

De;-;pt of aAtomic Energy, ECIL Post, Hyderszbad,

y.j) ‘ Subs- REQUEST TO ALLOw M2 10 INTERVIEW/TSST #GR THE
FOST OF JR, OPERATOR TRAINEE (FLITTER TRAVE)

Respected 35ir,

I submit that I already submitted an application vide
dated B 14-09-97, with Biow-Uata enclosing all certificates,

I also filed O.A. No31234 of 97 in central Atministrative
Tribunal| (CAT) Hyderabad, and interium order sated 19-09-97

& irected| your office to consider my name £Or the post of

JR, OPERATER TRAINEZ (FITTER) withouwt insisting my name shouls
be sponsored by emplpyment exchange, "

‘@ | Hence, I request to issuelcall letter for the Test/Interview
for the post of JR. OP&RATOx TRALNeE (FITTER). A copy of the
order is sncliosed for your resty reference,

i
i

Thanking you in anticipation,

Yours faithfully,

{ P.&AVEEN KWMAR )

. | Stationg

Dated 3 240997

secunderabad,

i
|

copy of the orser

Encl:
: Al Hyderab ¢

¢
2) .Lcepy of application
dated 14-09-97.

Y,

| ‘ 7
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IN THE SENTR.L n JNINISTRATIVE TRIBUNAL HYJE 4 i O BENCH HYJZRABRD
D.A.ND,1234/97
Sutugsng - Ot. of. Ordery 19.9,97.
P.NaVagn Kumsp ' C SR
JeeAppiicant

Amt o p
F The Chicf agminiatrativa OPficaes Nuglear Fuol Complex
L/”//*ﬁfnapt. of Atomic Enl:gy.ECIL‘Past: Hydapabad, p¥“ ' (o3

2. Tho Aset.Porsonnal OfPicor, Nuclear Fusi Complex e
" Dept. of Atomic Ensrgy, E!'.‘il. Rost, Hydarabad? ol Ao

- 3, Employmont Exchange 0Pficor, R.R,District,
Srinagsr Colony, Hyderabad, |

_ +soRpspondonts,
Counsel for the applicent &  Mp.P,R.Vittsl
Counsel for the Respondonts § ﬁr.NJR:Bowrﬂj.Sr.CGSC
gomn

@ THE HON'BLE SIIRI H.RAJENDRA PRASAD ¢ mEMBER (A)
THE HON' L. SURY B840 1 pmmméﬁ:m ' ék:fvlaea (3
THE TRIBUML Fi0E THE FOLLOJING ORUCRS -

< Heard. Srd P.PVittal the laarned counasel Por the applicant
and Sri H.R.0cvra), the learnsd abanding counsel Por the raspondents.

ADMIT, Tho applicant in this 0,A,, Bao passcd KTK Fitter Tr.deo
in July, 1993 and he has also complotad his Apprantice=ship st Uniun
Rarbida Indic Limitedy Moulald during Mmy,1994. He hae rogistered his
mme with the Jistrict Employment Exchange, Rangu Raddy Disteict and
that he did not receive any call lettor from the Employsent Exchange
though he rogisteped his nama in tha yesar, 1994,

. thuxa Tha applicant atatas that tha respondants 1 and 2 sent a
requisition to the iateict Employmant €xchange, Ranga Reddy (letter
Na,PAR/03//6/936 dated 5.8,1997) roquesting to sponsored the namoa
of sligible cundidatee Prom the Employment Exchange to PLLl up the
pb.t of Junior Opsrator Troinue (Fitter Trade)., The applicant stutaes
his namg should bo considerod oven thudgh hie nunc iv not sponaorad
by the Employm;nt‘Exchanga for the sdld post,

The awplidabt prays faor an int iz 8irection to tho respondgunts
to sonsider his spplication Por ths said sost and te interViaw him fur
the post of Junior Cperutor Troines (Fitter Yruda) along «ith Employsant
Exchangs sponcored condidatos,

| contddxxx




(¥

L] 020 .‘

delying upon tho dicision of the Hon'bls duprome Caurt of
~ India in thoe casc of Exciso Superintondent, Malkapatnam, Kyishna
- District sny others Ve, K,B,N.Visweswsrs Rao and othars {1995 (8)
Scale 676) hs >rays for a direction o the ressondanto 1 bo 3LFonsiﬂar
hie candidatura, even though his nams s not sponsorad by the Respone
Jdent 80,3 {Oistrict Coploymant 0Pficer, M.R.Dfstrict.) .
In such.similar cizcumstancas -ve have issucd $ntorim orders in
siatler othor caaég_uhzch,éra as underi - : g '
- 'l)A?hé respondente ghould considar the cuise of tho applicant
for the post of Junior nps:ntdr Trsinze (Fitter Trade)
without insisting that his mamo bo sponsored by the Emuloye
mont Exchangs prqvidad e submits hig application ssven
clesr days before the atipulated dste for sdlection eithar

by written tast/intarview, 3
~ 1i)1f the applizant doss not oome up in ssluction, this origie
® SR nul application stunde dismissed. The rospondents sh.uld

infarm the Tribunal, through tneir learned counsol thc
result of thu selaction gso as to conBirm the diamissal sedur.

o £i1)1P the applicent succdds in tho splsction and fo within |
| the number of vadenciss to be filled up thon his result {
“* 7 should not be annoufizad until furthor orders in this D.A. 1
| _ t

1 |

CERTIFIC T kb THUE COM " | : I

| Sd/=x x . xX g
Al DERUTY REGISTRAR(I) ;
. LAl G -
. Courr w! PCER
FXa AL R
Conllal At e #ELYY }+ipumal
RIS SIRVAL- S

“RBYDLuaBAD BE{\-QH
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Fromy P. NAVELN KUdAx,
/0. 3hrl Pe SATHIAH, |
H NO3 lele?, Kapra Village, [!
ECLL k3l

i K,y D Ll RIST o .

To: “he| ssst, brerscnne. Ufrlcer,
civel duel womplex,
o ott, OL 2E0MLC Lnelyy,
EClu »yUIT,
HYDEAAIND = 200 062.

bt REUE ST TU Avuin de $U LNISKVLE.
£Ui'£' Ur g, OUronilurx P iNeLe (Fi Tia TI{;\UE)

Regpectey 5ir,

with the respact, 'i the undersigned suomit the tollowing
_few lines for your kini consiverstion = raviursale action please,

3K, I have reylistered with o, KewlstilClL wiployment &xchange
uith register Noti1/1994/06472 vated 25-03-94, R iy understood
that the notification for tme wmoployment to the ost of * JUNIUR CF,
PRAINGE  (FIPfak TiANL) has be3a adnt to awployment ixchanje R,R,
District vide your letter No, PAR/03/06/996, dated 05-08«97 :oF
Eligible candinates for the above sald post, L offer my services
as one Of the caniidature sna 1 am furnishing wy Bio « Lata nera.
urder, Floose alliow wa for interview/lest Zor tam anove sqid post
with out insisting that my nara should b s,0ns0KeC Dy the dnplo-
mant Exchange,

! CBAb-ded s

1, Nem Ot‘ the @Raniaate 3 Y, Navowui :C.U.“Lx‘m.
| 2, Father Namﬂ | . t v aaladan
3, Dste ot sirth | i 27.04-1974 |
4, »Adress | s H NG:lele7, KapLa village,
- sl pual,

| , Ky Ky Wioaddel « S00 062,

5, Gaste , ' I Bew. urcmap 'A' Sl NC,1

6, B.iuce;tign__ai. WahbELCSELONE 1 Weswe Fa3sed 10 lst Jivn,

7. Technical qualific:tions 1 LeTeds (FATTwR)
8. ArEReNT ISHIF .3 eanuleted ot union carblde of
' \ . i Indra ixd,, from 15«4-94 tO
i 14=04~95, - :
*
9, BEAkoRlsNs ' $  oorking since fvom 1v¢h July, '96

i , . as ritter at Ashwand &ngy, wOLKS
‘ \ iy Mug 1-101, aanajerna <olony,
Maliaur, Nacharamn, Hyd,«501 507,
10. NATIQ.&%I.L‘I o zu.i...l&.liwb; 8 bl daN @ nlbwy ‘ -

It is élao int lpated that tor yar «imd Lns rinatlon tnet 1 aw
coutt Of law Lof $-0n3CrLing iny naie :or intagview/Test,

;‘;iiﬁgh;;i.pluasu e cungluueEed o= Call duettol r@; thLe sawe be
issued ot early uate, | yl/,}._--_-n- Ly,
Thanking yas in anticipation. fouts taltnEally,
St gt dons SQ.C'" },—.‘,_,,/_‘ .
Dated /{/?/?}‘, (ke Navedil sUMAR )

Encls xarcx QGopy Of all wertiliicatos
(1121 81)0\‘}0.
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IN THE CENTRAR ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

" AT HYDERABAD

OL.A.No.1234 Uf 1997, DATE.GF ORDER:18~1-1999,
Be tuean: ‘
PrNaVEan Kumar. _ : cee Applicant

: and

1. The Chief Administrative Officer,

Nuclear Fugl Compiex,

Depar tment of Atomic Energy,
ECIL Post, | Hyderabad=-500 762.

2. The Assistant Psrsonngl Officer,
Nuclear Fuesl Complex,

Depar tment of Atomic Ensrgy,
ECIL Post,‘Hyderabad-SUD 762.

3. Employment Exchange Officer,
R.R.District, Srinagar Colony,
Hyderabad. | -

«es Respondants

/

CJUNSEL FOR T%E APPLICANT :: Mpr,F.P,Vittal

COUNSEL FOR THE RESPONDENTS:: Mp.B.Narasimha Sharma
(R-1 & R=2)

L ‘ =3 ¢ Mpr.P.Nayeen Rao
CORAM:

THE HON'BLE SRP R .RANG ARAJAN, MEMBER (ADMN)
AND

THE HON'BLE SRI B8.5.JAI PARAMESHUAR,MEMBER{JUDL)

CRDER:

ORAL DRDER(QEH‘HGN'BLE SRI R.RANGARAJAN,FMEMBER (A) )

Heard Ms.Nivedita for Mr.P.P.Vittal,learned
gaujnsal fbr the Applicant, fir.B.Narasimha Sharma,

‘fha learnsd Standing Counsel for the Respondents 1 & 2,
and Nr.phanirab for Mr.P.Naveen Rao,learned Counsel

for the Respondent No.3.

Je— |
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| .
2, The applicant in this OA is am aspirant for the

|
the raspnnd?nts Urganiaation.

1

|

|

|

lpost of Juninr Uperator Trainee(Fitter Trade) under
& As his name was not
|

sponsored by the Employment Exchange, he filsd this

i |
ER for ;onsipering him also along with the tmployment
l
|

K|

xchanga sponsored candidatas.,
|

l An Interim Order dated:]9-9-1397 was passed
ﬂn this OA, uwhich reads as bseloui=

| |

| ‘
"i) Thsirespondenta should considar the case

\ of the applicant for the post of Junior

k Dpa#atnr Trainee (Fitter Trade) without

l | insisting that his name be sponscred by

\ the Employment Exchange provided he submits

k hislapplication sevan clear days before the

L |

stipplatad date for selection either by
| written test/intervieu;
| ii) Ip t#e applicant does not come up in
k selection, this original applicaticn
& stands dismissed.  The raespondents should
k infoﬁm the Tribunal, through their learnéd
| Counglel the result of ths selection so as

| to confirm the dismissal order;
|

- i ik

k iii)IF thé applicant succesds in the selection
} and i$ within tha number of vacancies to

be filled up, then his result should not be
|

§
]

|

\ annouqcad until further orders in this DA,"
|

\ ;

In obedisnce to Interim Order of the Tribunal,

the respondents sen

sent a call letter to the apblicant o
|

for %pQEaring Fa# the written test, vide their letter

No.NFC/PAR/03/06/1628, dated:24-12-1997. The applicant
. | ,

in hils application has given the follouwing addressi-"
|

{ ‘
G

g

..-ooaooooch.'-




| '

" P, Navean Kumar, s/o Shri P. Sathiah,

HoNgytels 7, Kapra Villege,
ECIL Post R R, Distrlct-SEﬂ pez."

| \ |
- The call letter for written examination was

7
ﬁant to the same address as given by the applicant
ﬂn his applidatiod. Howaver, that call letter sent
J

umbeved
under Cartiflcate of Posting was rsturned baek, to

tFa Respandan@s on 9-1-1998, stating that tha
ahdrassee{?g’not found in the addrsss given ébnva3
IT visw of th% abnva, the applicant has no claim for
p%sting him a8 Junior Operator Trainee as his case
u%s considereé and he failed to appear for the

\
wﬂittem axami@ationa

| ".

In view of what is stated above, the DA is
| . .

6.

li?ble to be dismissed and accordingly, it is
‘ .
diémissad. Nakcnsts.
|
l The correspondence in this connection is

|
takan on record.

PARRNESHUAR ) ( R.RANGARAJAN )

mEmBER(JUDL) MEMBER (ADMN)
lE;:’:j/
\
OARTED: this‘tha 18th day of January,1999 ﬂ
l ‘ | th Dpen Court ﬂ;‘
l Dictated to stana in a ‘ et
LT \ . :
OSSN .

L i et e
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THE HON'BLEZ=MR.H.RAJENDRA PRASAD

THZ hDN'BL_ MR.R.RANGARAJAN
MEMBER (A)

THZ HUN BLZ MR.B.S. JRI PARHMtSUH”“

DATED: {%3»; /C?CT
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